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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

T OO- 	Application No ....................... ................................. of 200 3 
Applicant (s) 	 Respondent (s)J2:1)...fr/Lic).Q..... 

Advocate for Applicant (s) .fJ:..... 	4. 	 Advocate for Resporrdent(s)w... 

C-A  

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

L. 

kestr' 31 

ic.t h 	ci i ine t1 

enie1s Cuiu1 Ljbourer un.er  the eci. 

dents in Telecom Dejtrnent of Governrnnt of 

Iriija.It is the case of the Applicant that 

whiie-- taldW7, steps to regularise the left-

uut c.sual liborers,the case of the Applicja t 

has not received Jue consi.eration (of the 

esondents) iisrirniEtori1y. 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

2. 	It 	from ;nnexurV4 d ited 

15.13.2003 of the Ori4nal 	lic.jtioia th 

it has 1redy been Jecided to regularise few 

left-out casual labourers.It ap ars that out 

of 1437 casual Labourers identified,erllY 455 

Csue1 	ouers are going to e rcuierised. 

for which their bio-ddtas were c.11ed for 

(under 	texurV4 datei 15.10.2003) to be 

furnished by 3 •10 • 2033 •T1ig c1uLe from this 

Mr.Akhaya Airnar Mishra, 1ened coun1 

iearing for the ?pp1iai cit states that 

exoditicUS steps are being taken to retul arise 

45S c.sual labourers by unjustly ignoring the 

cae3 of the plicn t; who has placed on 

record fewmaterials to substantiate his case 

s m1e out in this O.;.U/s.19 of the A.T. 

ct, 1985. 

It is u1s the case of the 

p1iCacit that he h:s represented to the 

authorities for radressal of his griev•ance 

and thati withoUt paying any heed to bis caSO 

grievance,expedittcUs sts are beinq taken 

zurretitiously to regularizE a few casual 

1aboUrerZ3.T© state in riut-shell,gross rn1a-

f ides have been alleged in this cas.. 

In the aforesaid pren1ses,withoUt 

waisting any time to examine this case,the 

same is heray Zisposed of ro:uiring the 

Re$Ofldeflts to exninie(and if required by 

r e- examining) the case of the Applicant, 

herein (even by çiviri him per3onal bearing 

w i t h reference to r ecords)before proceeding 

to reu1aris any of the left out casual 



II 

labourers; It is however.made c1er that without 

exnini (reexminiri) the case of the 	licant 

and intimating him the result thereof, the aes-

onents should not give any finlity to the matter 

relatir,ig to the requ1risatiofl of left-out casual 

1 ab our er s 

5. 	With the aforesaid observatiotia and  

Jirections,this case is iisosed ot;by giving liberty 

to the Ap1icar1t to furnish et4ls(iriclUdiflg all 

details) as reuired in the letter dted 15.10.03 

about himself (to the esot1derxts) i1i order to 

substantiate his case;in shao of reresent:tiofl 

09.01.204.Sed copies of this order to the 

copies of this O.k.and free 

1P-/g R€ 	copies of this order be given to learned counsel 

appearing for the AppliCir)t and Mr,3.B.Jen, 

learned Aditiona1 Stardirig Counsel for the Union 
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of Indi;en whom a copy of this O.A. has already 

. 	
be en served. 
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